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ORDERS OF THE TRIBUNAL 

Order dated $ 14,12,04 - e* fl 	 l*fl 

On being mentioned by Mr. Biwit M'oharity, 

Led.. Counsel appearing for the applicant, this case 

has been taken up. 

Perused the office note and the brief. 

Heard Mr. 3 .Mohanty, td • Counsel appearing 

for the applicant and mr. U.J3.Mohapatra, Id. Sr. 

Standing Counsel. The Registry has pointed out the 

followino defects in the office note s 

(1) Arinexure-1 to the O.A. being not legible. 

ngUsh translation of Annexure_2 has 

J.A. to be barred by limitation. 

Typed copy of Anne x.ire-7 ought to 



(c7  
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Orders of the Tribunal 

have been filed. 

(v) Applicant being an employee of Paradeep Port 

Trust and the said Port Trust having not been notified 

to be amenable to the adjudicatory jurisdiction of 

this Tribunal; the orosent 3.As is not majntainable. 

Heard Mr. Mohanty, rd. Counsel for the applicant 

on the question of maintainability. It pears that 

the applicant as initially serving the State Govt. 

of aissa and later joined the services utder the 

Paradeep Port Trust. it is not any dispute that 

Paradeep Port Truot has not yet been notiEj.ed to be 

within the adjudicatory jurisdiction of thil Central 

'drninistrative Tribunal. To this, Mr. Mohanty states 

that since the appointment of the auplicant under 

Paradeep Port Trust received the approval of the 

Shipping Mini stry of Government of India, the 

grievances of the applicant pertaining to his 

service under Paradeep Port Trust is amenable to the 

jurisdiction of this Tribunal. Since, undisoutedly, 

applicant ulas in ser'ice of Parad;p Port Trust 

before his voluntary retirement and since Paradeep 

Port Trust is not amenable to the adjudicatory 

jurisdiction of this Tribunal, this O.A. fec9 at 

the behest of the applicant is not maintainable. 

Accordingly, this case is disposed of being not 

maintainable. 

For statistical purposes, this case be registe- 

xed and O.A. Moe be asigned. 

Send copies of this order to the Respondents1  

along with copies of the O.A./  anc free copies of this 

order be also given to the ILI. Counsel aQpearing 

for both the parties. 
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